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24.11 .98

9.11.98

filed. Mr S.K.Deb, learned couhsel
appearing on behalf of the applicant

in the month of December, 1998.There-

Mr G.Sarma,learned Addl.C.G.S:C has
no cbjection and prays for two weeks
time to file written statement. Two
weeks time allowed for filing of
written statement. Written statement
shall be filed within 24.11.1998 with
copy to the opposite party. Records
shall also be produced on 24.11.1998,

as per law.
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Thereafter the case is listed for

hearing on 14.12.1998 as first item.
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HMr Ge.Sarma, learned 2addl.C.G.S.C

for the respondents prays for further
t#me for production of records. Two

weeks timeféllowedjfor production of

récords. He also submits that all ﬁhe
cdnnected records are with the State

Government, i.e. with the State of

"Tripura. If that is so the State of

Tripura shall produce the same.
List on 8.12.98 for prcduction
of records. '
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present : Hon'ble Justice §ri B N, Baruah,
Vice-Cholrmen ond -Hon'ble Sri
G. L. Sanglyine,pcministrotive
Membex, ,

Let this case be listed for hearing
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W 4-1-~2009 On the prayer of iir.il.Chanda le.rned
counsel .or the applicant case is adjour- |
ned to 31-1~2000 for hearing.
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Chowdhury, Vice-Chairman.

Cn the prayer of Mr.M.Chanda,
learned counsel for the applicant,
the case is adjourned till 6.11,2000.,
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‘We have heard Mr B.K.Sharma, learned
senior counsel assisted by Mr M.Chanda,
learned counsel for the applicant.‘nr
B.C.Pathak, learned Addl.C.G.S.C on behalf
of respondents No.l and 1A and Mr M.R.
Pathak, learned counsel appearing on
behalf of Mr B.p.Kataki,learned Sr.Govern-
ment Advocate, Tripura representing
respondents No.2 and 2B at length.

From the materials available before
us it appears that the main relief sought

for in this application in & inextricably
W'ﬁﬁﬁ% with the issues raised in the
IWrit petition by the applicant in €ivil
Rule N0.86/96 which is yet to be
disEggeg of by the Agartala Bench of
thglﬂigh Court. Considering all the
aspects of the matter we are of the view
that it will be premature for the Tribunal
to adjudicate upon the issues raised
without adjudication of the issues raised
pbefore the High Court.

- The application stands disposed of
reeping it cpen to the applicant to move
the Tribunal if circumstances so demands.
| It is also needless to say that it
would always be open to the applicant to
E;vefthe concerned authority by way of
représentation and ventilate his grievan-
tes as per law.
. There shall however, be no order
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